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Shri R.3 .Aggarwai,Counsel

ORDER (ORAL)

The lea rned counsel for the respondents

produced the l*linistry of Finance Order No.203 of

1991 dated 24.12.1991 as also the Notification

dated 18.11.91 promoting, inter alia, the applicant

to the Selection Grade and also to the grade of

Commissioner of Income Tax. Copies of these orders

haue been made available to the learned counsel for

the applicant. Since these orders mitigate the

grievance of the applicant substantially, the

application is disposed of as satisfied.

No costs,

( T.S.OBE^I)
PIEI^BER(J)

mm

( S.P.MUKER3I)
VICE CHAIRflAN(A)

mM


